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Remittance of Foreign Exchange to
Parties under Maruti [.td.

6410. SHRI SATISH AGARWAL :
Will the Minister of INDUSTRY be pleased
to refer to reply given to Unstarred Ques-
tion No. 1840 on 7 March, 1984 regarding
Maruti Suzuki collaboration and state :

(a) details of guidelines prescribed for
the purpose of remittance of foreign ex-
change to various partiecs under Maruti-
Suzuki collaboration as referved in reply to
above noted question ;

(b) the total outflow of foreign exchange
under the agreement on account of lumpsum
payment, royalty and import of components
till date and the Projected outflow for 1984-
85 under each head ;

(c) the reasons as to why it is not in the
commercial interest of the company to dis-
close specific terms of the licence agreement
to Parliament and whether a copy of the
same is being made available in Parliament
Library ; and





